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VAKALATNAMA

I/We me /are not a members
of the Welfare Found
therefore Stamp of Rs. 2/-
is not affixed herewith.

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, FUNE,
AT PUNE
ORIGINAL APPLICATION NO. 130 OF 2025 (W.Z)

1) SHIVKUMAR TIPPANNA NELGE

PP T APPLICANT
Vs
1) THE CHKAN MUNICIPAL COUNCIL
THROUGH IT’S CHIEF OFFICER & OTHERS 8

rerseess RESPONDENTS

I / We the Respondents No 4 The Rajgurunagar Municipal Council
Through its Chief Officer hereby appoint MRS. SONALI SHARAD
KOKANE / PADWAL and Mr. LAXMIKANT N. SHRIMANGALE

Advocate to appear, plead, withdraw the money / or compromise for me /
us in the above matter.

In witness whereof I/ We have set my / our hand to this writing.
This 02 day of December.
Accepted & filed #g@ TON

RESPONDENT
: . 2 Rajgurvnagar Muncipal Council
A 4 Through it’s Chief Officer
¥ CQOKALI SHARAD ROKANE / PADWAL  JSWHE{
Mr. Laxmikant N. Shrimangale TSR SRy
ADVOCATE

Office No.24 , Omkar Plaza , Near District Court ,
Rajgurunagar, Ta.:- Khed, Dist.:- Punc
Enjwilz- Kog:ancsonali @yahoo.com, Mobile No. :- 9552073838 / 9921431660
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL WESTERN

ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 130/2025 (WZ)

SHIVKUMAR TIPPANNA NELGE ... APPLICANT
VERSUS
CHAKAN MUNICIPAL COUNCIL

AND OTHERS ... RESPONDENTS

REPLY ON BEHALF OF THE RESPONDENT NO.4
RAJGURUNAGAR MUNICIPAL COUNCIL TO
THE APPLICATION (OA) OF THE APPLICANT
MR. SHIVKUMAR TIPPANNA NELGE.

MAY IT PLEASE YOUR HONOUR

It is most respectfully submitted on behalf of the Respondent No.4 as under

AFFIDAVIT OF REPLY ON BEHALF OF RESPONDENT No.4
Rajguru Nagar Municipal Council (RMC)

1) I Ambadas Garkal residing at Rajgurunagar, taluka Khed, Dist. Pune
at present, being Chief Officer of the Respondent No. 4 Rajgurunagar
Municipal Council (Hereinafter referred as RMC), solemnly affirm and do

state as under:-
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I say that T have received the copy of the Application filed by the
Applicant before this Hon’ble National Green Tribunal. I have gone through

the contents and documents annexed there with. I say that the contents in t}?ﬁ——
Application are not admitted unless it is specifically admitted in the m

t::a) ..o/ ‘.\'-

reply. {/4, ;/ N
3!5:3 ! 3N jp:

‘-.i /{‘. \ '_F'r

3) I say that the Applicant is owner of the land bearing Survey W @%57,,‘_3
situated at Village Kharabwadi, Taluka :- Khed, Dist. —Pune. The App {: V]

has also annexed 7/12 extract reflecting his name and for showing his area in
the above survey No. 357. The said land area comes within the jurisdiction
of Kharabwadi Grampanchayat (Respondent No.2). It is alleged that the
Applicant has made several complaints and communications with the
Government authorities against the mismanagement of the solid waste and
dumping of the garbage of the several nearby villages and local authorities.
The Applicant has not made specific allegations against the local as well as
Government authorities for taking necessary steps as prayed in this present
OA and it simply recalled the same issues as prayed in the previous OA No.
129/2024 (As mentioned in para no. 14 of the present OA No.130/2025).
Therefore, the present application is completely invoks the principle of the

“Res-Judicata”. The Application is deserves to be dismissed as it is based

on vague allegations.

4) [ say that the Rajguru Nagar Municipal Council (RMC) Respondent
No.4 The solid waste generated in Rajguru Nagar town is collected by the
municipal council, and this waste is scientifically processed by contractor

through Tender.
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5) I say that on 05/02/2019, the respondent No.4 has taken meeting on

the issue of collected Waste material and its disposal. In the said meeting

resolution has been passed for appointment of private contractor by way of

_ nder. A copy of the resolution dated 05/02/2019 is annexed and marked
hibit “A”,

Ao

™

F &Y

y/ I further say that on 26/03/2021, the Respondent no. 4 also made

== representation to District Collector about the management of the solid waste
collected within the jurisdiction of the respondent No.4. A copy of letter to
District Collector dated 26/03/2021 is annexed and marked as Exhibit “C”

7)  Thereafter, on 28/05/2021, the RMC Respondent No.4 also passed the
work order in pursuance to management of collected solid waste material
approximate 10 metric ton wet waste per day and 5 metric ton dray waste
per day. The said work assigned to M/S Envocare Instigators. A copy of the
work order dated 28/05/2021 assigned to M/S. Envocare Instigators is
annexed and marked as Exhibit “D”.

8) I say that the RMC Respondent No.4 The waste generated in
Rajgurunagar city is collected at the site located at Survey No. 325, which is
under the control of the Municipal Council. Therefore, the allegations made
against the Respondent No.4 are completely baseless and false. Therefore,
the issue raised in the present OA by the Applicant is already considered by
this Hon’ble Tribunal in the previous OA No. 129 of 2024 and appropriate
directions were given. Hence, the present OA is not at all tenable in the eyes

of Law.
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9) I Respondent No.4 hereinafter replied the contentions of the Presey

OA para wise as under.

10) I say that the para no.l is the introduction para of the Applm-%j

7 K ADY
no need to reply the same. / ,

]

11) TIsay that the para no.2 is in pursuance to local authorities ;ndf,;

duty bound to manage the collections and disposal of waste maten
their respective area. The Respondent No.4 completely denies the allegation
of the Applicant that the Respondent No.4 is failed to manage the waste as
per the Solid Waste Management Rules 2016. The Respondent No.4 has
already given the details about its management of waste in the above para
no. 5 to 9. The Respondent No.4 denies that the Respondent No.4 uses to
dump the waste material at the place of the Applicant. It is also pertinent to

note that in the previous OA No. 129 of 2024 there are no allegation against

the Respondent no. 4 and now it is simply made to stand the present OA

before this Hon’ble Tribunal. Hence the OA deserves to be rejected.

12)  I'say that the para nos. 3 and 4, so far concerned about the Respondent

No.4 are baseless and concocted. The allegations are denied in toto.

13)  Tsay that the Para nos. 5 to 10 are concerned, the allegations are not

made against the Respondent No.4 and hence, the repl

Y is not required from
the Respondent No.4 RMC.
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14) 1 say that para nos. 11 to 13 ggc%ncemed, the Respondent No.4 has
already denied that they are dumping their waste material at the disputed
area of the Applicant and hence it is only after-thought allegations to stand

B
.‘-ﬁn

' ::their OA before this Hon’ble Tribunal. Hence the OA deserves to dismiss

ag\ainst the Respondent No.4.

™ N

Qe
-

||
.:"*15}”
\?%* )  1say as para no.14 is concerned, the Applicant has admitted that this
>’/ Hon’ble Tribunal already given direction in the previous OA No. 129 of

2024 to Chakan Municipal Council and related authorities. Hence, the

present OA is not tenable. Hence, the OA deserves to be dismissed.

16) 1 say as the para nos. 15 and 16 are concerned, the Respondent No.4
has completely denied the allegation that they are dumping the waste at the
side of the Applicant. Hence, there is no question of violation of the duties
under rule 11(d), 11(D), 113), 11G), 12(a), 12(b) of the Solid Waste

Management Rules 2016. Hence the allegations in this para no. 15 are

denied in toto.

17)  1say that the para nos. 17 and 18 are concerned, the Respondent No.4

is duty bound to follow the directions of the Hon’ble Apex Court. As the

Respondent No.4 has managed its solid waste by its own and also took

precaution that it would not damage the environment balance and maintain

the hygiene.

e Respondent No.4 RMC has

para no. 19 is concerned th
solid waste at the side of the

18) 1 say as to

already said that they are not dumping the
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Applicant and hence there is no question of violation of section 15 of the

Environment (Protection) Act 1986 and its punishment, The allegations haye
No substance and hence the present OA of the

Applicant is deserves to be
dismissed at its thresholds.

20) 1 say that the grounds mentioned by the Applicant are not tenable

against the respondent no4 as the Respondent No.4 is not dumping the

waste material at the side of the Applicant. Hence the grounds mentioned j
I to VIII are dn.é'nied in toto.

21) I further say that the Respondent No.4 RMC is not dumping the wa %
material at the side of the Applicant and hence, there is no locus stand; to
file the present OA against the Respondent No.4 RMC. Hence the interim as

well as main prayers of OA are not maintainable against the Respondent
No.4.

22) I say that the said OA of the Applicant is not maintainable against the
Respondent No.4 RMC and therefore, it prays that _.‘the present OA against
the Respondent no.4 may kindly be rejected.
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Whatever, stated above are true and correct to the best of my
knowledge and belief on behalf of Respondent NO.4 and the information

available with me and office.

Place :- Pune

OFFICER
%%Spogﬂ:ﬁmgiﬁmnlcml Council

hief Officer of Rajgurunagar Municipal Council

Noted in the Peg. Mn. ‘\
ALSLNo, SFH 2z P
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